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lZ.o. hrs. 

CORRECTION OF ANSWER TO S. Q. 
No. 1246 

The Minister of State in the MInis-
try of Transport and CommunicatloDl!l 
(Shrl Raj Bahadur): During the last 
Session of this House while replying 
to a Supplementary to Starred Ques-
tion No. 1246 by Shri Assar, I had 
stated that private buses were already 
operating on 37 routes. This infor-
mation was based on the statement of 
the Chairman, D.T.C. reported in cer-
tain newspapers. However, on subse-
quent verification, I found that the 
number of routes on which private 
buses were operating was 28 with 39 
operators. 

Sbri Tangamani (Madurai): I would 
like to know whether in these 28 
routes where private buses are operat-
ing, D.T.U. buses are also running? 

Shrl Raj Bahadur: These are pri-
vate routes and private operators are 
running private buses. 

Mr. SJI4"3ker: He wants to know 
whether on these routes D.T.U. buses 
are also running? 

8hri Raj Bahadur: I am not quite 
sure. I think they are not there. 

Sbri Balraj Madhok (New Delhi): 
Has the Government now decided to 
run private buses on some more 
routes? 

Shrl Raj Bahadur: That hardly 
arises out of this question. 

Mr. Speaker: That does not arise 
out of this. 

12.06 hrs. 

ELECTION TO COMMITTEE 

.ANIMAL WELFARE BOARD 

The Deputy Minister of Agriculture 
(Shrl M. V. Krishnappa): Sir, on be-

half of Shri S. K. Patil, I beg to move: 

"That in pursuance of clause 
(i) of Section 5(1) of the Pre-
vention of Cruelty to Animals 
Act, 1960, the members of Lok 
Sabha do proceed to elect, in such 
manner as the Speaker may 
direct, four members from B'Dlongst 
themselves to serve as members 
of the Animal Welfare Board. 
subject to the other provisions of 
the said Act." 
Mr. Speaker: The question is: 

''That in pursuance' of clause 
(i) of Section 5(1) of the Preven-
tion of Cruelty to Animals Act, 
1960, the members of Lok Sabha 
do proceed to elect, in such man-
ner as the 'Speaker may direct, 
four members from amongst 
themselves to serve as members 
of the Animal Welfare Board 
subject to the other provisions of 
the said Act." 

The motion was adopted. 

12.07 hrs. 
INSTITUTES OF TECHNOLOGY 

BILL" 
The Minister of Scientific Researeh 

aDd Cultural Affairs (Sbri HumayuJl 
Kabir): Sir, I beg to move for leave 
to introduce a Bill to declare certain 
institutions of technology to be insti-
tutions of national importance and to 
provide for certain matters connect-
ed with such institutions and the 
Indian Institute of Technology. 
Kharagpur. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a Bill to declare certain insti-
tutions of technology to be insti-
tutions of national importance and 
to provide for certain matters 
connected with such institutions 
and the Indian Institute of Tech-
nology, Kharagpur." 

The motion was adapted. 
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Shri Humayun Kablr: Sir, I intro-
duce the Bill. 

IUS hrs. 

IAPPREN'l'ICES Bll..L-contd. 

Mr. Speaker: The House will now 
proceed with further consideration of 
the following motion moved by Shri 
Nanda on the 20th November, 1961, 
namely:-

"That the Bill to provide for 
the regulation and control ot 
training of apprentices in trades 
and for matters connected there-
with be taken into consideration." 

Total time allowed for this Bill is 3 
hours out of which 35 minutes have 
already been taken. Two hours and 
25 minutes now remain. We will 
close this by 2.30. 

An Hon. Member: We may extend 
the time. 

Mr. Speaker: What is the need to 
extend the time? Let Us see. May 
I know how long the general discus-
sion will take and what time is neces-
sary for clause-by-clause C'Onsidera-
tion? 

Shri NauShir Bharacha (East 
Khandesh): One hour for clause-by-
clause consideration. 

Mr. Speaker: Then we can have 
11 hours far the general discussion. 
We shall close the general discussion 
at 1.45. 

Shri Muhammed Elias may continue 
his speech. 

Sbri Muhammed Elias (Howrah): 
Mr. Speaker, yesterday I was speak-
ing about the difficulties the appren-
tices have to undergo in getting pro-
per training as highly skilled workers, 
craftsmen and engineers. It is true 
tha t this Bill will remove some of the 
difficulties at the apprentices and 
will help In making them good en-
gineers and skilled workers. All the 
same, the Bill still contains some 
loopholes. So, I would like to men-
tion some of the clauses in, the Bill 

which will not be helpful in making 
the apprentices good workers after 
getting their proper training. 

~  brs. 

[MR. DEPUTY-SPEAKER in the Chair]. 

First of all, I have to point out that 
all important matters like method of 
recruitment, method of training, work-
ing hours, trade tests, stipends, wages 
etc. have been left to the State and 
Central Apprenticeship Council. In 
clause 6 it is stated: 

"In the cate of apprentices who, 
having undergone institutional 
training in a schOOl or other insti-
tution recognised by the National 
Council, have passed the trade 
tests conducted by that Council, 
the period of apprenticeship train-
ing shall be su ch as may be deter-
mined by that Council;" 

In the case of other factories where' 
the training scheme is already there 
the period of training is not at all 
pres.'cribed. The management can, 
according to their whim, pre:;cribe 
the period of training. In most fac-
tories the apprentices do not get any 
facilities for training, even th'ough 
they are forced to work as ~  

labourers. They have to work for a 
number of years as unskilled labourers 
and they do not know when their' 
case will be taken up by the manage-
ment and they will be given a better 
chance as skilled workers or as charge 
hands. Then, in many of the fact-
ories the appre!ltices do not get any 
allowances. In some factories they 
get a very meagre amount as allow-
ance. If we leave the whole matter 
in the hands of the State ~

ship Council, then it wilJ be very 
difficult for the apprentices to get sti-
pends or wages. For instance, in· 
clause 13 it is stated: 

"The employer shall pay to 
every apprentice during the period 
of ~  training such 
stipend at a rate not less than 




